
Centrai Adminishrative Tribunal

Ffincipai Bench, New Delhi,

RA-26/2G07
MA-1S7/2008
MA-23S/2007
MA-237/2007
OA-jOd-S/2004

Hew Delhi this the 29'^' day of January, iK)Oa

Hon'bie Mr. Shonker Raju, Member(J)
Hon'bie Mrs, ChitfO Chopra, AAember(A}

S/Shri

1. Ashvin! Kumar

2. Mykesh Kumar

3. Ram Mlwas Sharma

4. Glrish Chandra

5. Sunii Kumar Tyagi

6. Smt. Laxmt Devi

7. Subhash Chand Sharma

8. Lakshya Kumar

9. Smt. Rita Gulai

10. Bsena Kumarl

] 1 .Srnt. Sunlta Wadhwa

12.G.S. Rat

13.Samundsr Singh

\ U.SureshPal
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15. Ram Prasad

16. Narssh Kumar Sharma

17.Naresh Kumar

IS.Smt. Kamlesh

] 9.Smt. Man]u MIshra

20. Raj Pal

21. Ravindra Kumar Singh

22.Smt. Sangeeta Saxena

23.Smt. KIran Chaturvedi

24.Subhash Chand

25.0mparkash

26. Ram Bharos Prasad

27.T.P. Singh

28.D.P.Sharma .... Re\/1ewApplicants

(Alt the applicants in RA C/o Sh. Ashvini Kumar, D-69/5, Sangam
Vihar.Delhi.

(through Sh. Gyan Prakash, Advocate)
Versus

1. Lt. Governor,

Raj Nlwas,
Delhi through Chief Secretary,
Govt. of NCT of Delhi,

Delhi Sachlvah/a,
NJ#avA/ np:^IN-l

0 Chief Secretary.

Go^/t. of NCT of Delhi,

Delhi Sachivaiya,
v.. Mava/ HAlhH .
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3. Chairman(UBS)/PrinclpalSecretary,
Department of Urban Deveiopment,
Govf. of NCT of Deih!, B-Block,

i \yikas Bhawan, Delhi SachivaVa,
New Delhl-1.

4. Secretory (Services),
Deportment of SerMces,
Govt. of MCT of Delhi,

'B' Wing, Level,
Delhi Secretariat,

l.P. Estate,

NewDelhi-2. Respondents
(through Sh. Ajesh Luthra, Advocate)

OKier (Oral)

Mr. Shanker Raju, Member(J)
I

^ MA-187/2008 is allowed. RA-26/SX)7 is revived.

2. On restoration of RA-26/SX)7, In the light of decision of the
I

Division Bench at Chandlgaiti In S,S. Sodhi Vs. UOI (2006(2)ATJ CAT

128) where Full Bench decision of Andhra Pradesh High Court has

been relied upon, having no Jurisdiction to condone delay In

Review Application, RA-26/2CX)7 Is dismissed.

3. it is also pertinent to note that decision of Full Bench of this

Tribunal in Nand lal Nichani & Ors. Vs. U.O.i. & Ors. (Full Bench

judgments of CAT (1989-1991) Vol.11 85) has been taken into
I

consideration by the Division Bench,to which we respectfuity agree.

(Chitw Chopra) (Shanker Roju)
MemberfAl Memb©r{J)




